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: A IN THE CH‘NTRAL ADMINISTRA’I‘IVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD

AR ‘3 0.A NO. 274/96.
d .
; Date of Order: 26-2-96
Betweens, ‘
! *
1, J.Subba Rao.,
2. P.Venkata Rama Rao.
3. Shaik Hameed. ) .
4, G.Padmavathi. . .
5. A.Ravindra Kumar.
6. K.Ramamehan Rae. . .
7. Y.Venkateswarlu. '
B. A.‘J.V.Srinivas.
9. J.S-I;-Aliveni. L.
- ' . Applicants,
apd‘ '
1. The Telecom Dist. Manager,
H, No 1-7=-70, Jublipura, Khammam-050.

2. The‘General Manager, Telecom Dist.
Guntur-2,

3. The General Manager, Télecom, Warangal
: Area at Manamkenda.

4, The General Manager, :Telecom,
Hyderabad Area-at Secunderabad.

5,'ThefChief Geneghl Manager, Telecom,
A P.Circle, Hyderabad-1.

6. The'Unien of India, rep. by the Secretary,
IEpt.of Telecom Sanchar Bhavan, New Delhi-1.

7. The Junior Telecom Officer-in-Charge,
Departmental Telegraph Offlce,

Mahaboobnagar. : .
e Respendents.

For tﬁe Applicants: Mr, T.V.V.S.Murthy, Advocate.

For the Respondents: Mr. N.R.D2vraj, Sr.hGSC.

CORAM ' " - '

: -. THE HON'BLE MR.H.RAJENDRA PRASAD : MEMBER(ADMN)
Q RDER

kAs per Hen'ble Sri H.Rajendré Prasad, Membex(Admn).

R

Heard learned counsel for both.the parties.
The facts of this case have already been adjudicated

in s¢éme ef the earller decisiens - @f .this Trlbunal. One such

judgment has been filed as annexufe-A2 to the 0.A.
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2. The orders passed in'0.A.611/94 dated 31-5-94 shall be

1mplenentpd in respect d&f the gresent appllcants as well, within
a peried of 90 days from the date ef COmmUHlCatl@H of this erder,

Tmus OA is dispesed of at the adm1351on stage itself,
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1. The ﬁglecem Dist, Manager,'H Ne. 1-7-70
: Jubllbura, Khammam=-50, _

2:; The Ceneral Manager, Telecom I st.Guntur-2.
General Manager, Telecom, Warangal Area at Hanamkeonda.

3. The
4, The General Manager, Telecom, Hyderabad Area at Secunderabad.
5. The qhief General Manager, Telecom, A.P.Circle Hyderabag~1,

6. The Becretary, Dept.ef Telecom Sanchar Bhavan,
Wnien of India, New pelhi-1.

7. The Junlor Telecom Offlcer—ln-Chaxge,
Office, Mahaboobnagar. '

8. One cepy to Mr.T.V.V.S. Murthy, Advocate, CAT Hyd,
9. One .opy te@ Mr.N.R.Devraj, Sr.C3sC. CAT, Hyd

Departmental Telegraph

10, Gne.spare COPY «
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Dt. of Decisiéﬁ’z 26«02=C6,

C.A.B5r.536/96

‘CRDER

{ Aé per Hon'ble-Shri H.Rajendra Prasad, Member (Admn.) I
Heard leérnéd counsel for both the parties,
Tﬁe facts of this case ha¥e already been

aﬂjqdicated in some of the earlier decisions of this

Tribunal. One such judgement has been filed as Annexure-A2

to Fhe GA.

2. The orders passed in CA,.611/94 dated 31-5-94
shall be implemented in respect of the present arplicants

as well, within a period of 90 days frcm the date of copwuni~

cation of this order.

3. Thus OA is disposed of at the admission stage

jteelf. No costs,

-——’—”—_'_%. Jh
(H, Rajendr sad)
Member ( Adm
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i Dated : The 26th February 19396.
T _ “(pictated in Open Court}'
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IN THE CENTRAL ADMINISTRATIVE TRI BUNAL
HYLERABAD BENCH AT HYLERABAD

THE HQN!BLE MR IUST] CRV NEETADRI—=R20
. S V|‘ E ‘:"D'g! ET\QQN

AEND— -

i Redeinda Proved- .

THE HON'BLE MR« ReBANGARAIAN : M(A)

Dated: ;(7 L—1996

ORDh.R/JHfSﬁEN‘P—-
M.A/R.A./C.a.No,
 in
O.A'.No._ 274 /Cié
T.A.No. (w.p.No-. ; )

Admtt 4 and Interim dlrectlons
lSSUG -

allowéd.

Disposed nf with directions

7..ssed as withdkawn.
Issed for default,
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